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3reer/Order

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 27.09.2019 of the Ld. Commissioner of Income Tax (Appeals),
[in short ‘CIT(A)’].

2. The 1d A/R has stated at the Bar that the assessee has filed a petition under “Vivad

Se Vishwas Scheme-2020” to settle the aforesaid matter and the said petition has recently
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been accepted and Form 3 has been issued by the competent authority. It has been
accordingly requested that the assessee may be allowed to withdraw the present appeal.

3. The 1d. DR is heard who has not raised any specific objection in accepting the said
prayer of withdrawal of appeal by the assessee.

4. In view of above, the prayer of the assessee is accepted and the appeal is
dismissed as withdrawn by the assessee.

(Order pronounced in the open Court on 04 /03/2021)

Sd/- Sd/-
( ANNAPURNA GUPTA) (SANJAY GARG)
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